AHMEIABAI BENCH
AHMEDABAD

- CA(C \A) No. 129/NCLT/AHM/201?

| Coram:  Hon'ble Mr. BIKKI RAVEENDRA BABU, MEMBER Jumcm.
| ~ Hon’ble Ms. MNG IAMA KUMARI MEMBER JUDICIA

- Name of the Company: Navin Chitra Pictures & Builders Pvt Ltd. '
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Section of theCompani-es Act: Sé’cti23-232 of the Companies Act, 2013
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In the m.tm of :-

Navin Chitra Pictures &
Builders Private Limited,

A company registered under the
Companies Act, 1956

and having its mgistere:d office ﬁt
o ‘Brilliant Solitaire, Plot No. 6-A,

o ‘Scheme No. 78, Part 11,
. Indore (M.P.} 452010

Apphcant
{Transfercr Company )

Orderdehvered on 3rd Nevebeﬂr;-QD 17

ra Babu, Member (J)

(Per: Mr.Bikki Raveendra Babu)

_____ l. By this application under-t Secnons '- 23-0-23’2 of the
| Cempames Act, 20 13 the app :r':cant campan}" is seekm{ .
diSpensatlon af meetings of eqmty sharehglders and cred1ters

of the applicant cc}many in respe;:tt of a mmpositfe 'schfeme of

amalgamation of Brilliant ‘Retail

' Company-1) and Brilliant Reality anate Limited A(Tran:Sfemr

Company-2) and Bharti Trades and Agencies anate Limited

i A (Transferor Company-3) and North West Automobiles M.P.

_g - Private Limited (Tran'sfiemr Compény-él) and Shiri Venktésh
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CA(CAA) No.129 of 2017

Enter‘tainment Private Limited '(Transfemr Company-3) and
Navin Chrtra Pmtures & Buﬂders anate Limited (Transfemr

Cc}mpanyé) and Kultha:aa Vaﬂey ij ects Private Limited

(Transferor Cempany-?) and Sehtalre Club Private Ll:mzted

) (Transfemr Cemp“ '-_i_'i}_"yﬂ8) and Vaishnavi

Private L:trmted (Transfemr Cﬂmpanymg) ~and Brilliant

e Cﬂmpaﬂy“ 1 0) W1

Brilliant Estates Limited (Transferee

Company) and their respecnve shareholders and creditors

g ~ (“Scheme” for short).

2. T’he Apphca.nt is a Private Limited company Issued,
ey isubscnbeci and pa.td up equlty share capltal c}f the a.pphcant

company is Rs 5 02 000 /-

3. The Board of Directors of the apphcant company has

b

.approved the Scheme m the' meet

ng af the loard held on 24t N

August 201 7 A ccpy af the resolutmn {}f the Baard of Dzrecmrs

f o - of the apphcant cor _s:_'__pany is pmduced at Annexure A-5.

Company and the Transferee Company in a single entity which

will provide several benefits mcludmg greater integration and

., financial ibility for the combined entity,

strengthen the financial position of ‘the combined entity,
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CA(CAA) No.129 of 2017

‘additional thrust to the combined entity, better financial,

. business and operational prospects, etc., the management of the
Applieaht Tmﬁsfemr Company has ' ﬁmpesed the amalgamation
‘with the Transferee Cempany and thereby cansohdatmg the

e8s.

“commercial actlvmes of the cmnp

5. _ The Reglstered Oﬂice of ti .-‘:”& Apphcant Transfemr Company
a8 sﬁuated in Indc:are m the State of Madhya Pradesh and hence -
; th1s Trlbuna} has thﬁ temtcmal }unsdmtmn to entertain the

L present .apphc:&tln.

_' 6. . The applicant has Stated that accounting treatment

‘specified in the Sc:hem& in Cﬂnfﬁrﬂnw with thﬁ: Acceuntmg

Standards - prescrib d m ‘the Cc}mpames Act 2013 and a

é-certxﬁcate dated 28‘1"‘ August 2017 msued by the stamtary

R audltors of the apphc ant company 1spmduced at A

7. It is stated in the application that no investigation has

‘been instituted or is pendmg in - relatmn to the Applicant

V of the Companies Act,

Transferor CGmPany Tu:rider Cha'ter

o '20 13 or under the mrreandmg pmwsmns of Sectmns 235 to

251 of the Cc:ampames Act 1 956

' 8.; o It 1s also stated that no mndmg up pmceedlngs have been

ﬁied or are pendmg against the Applicant -Transfemr Company

o
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RPN,

Cﬁmpa‘ny has three Equxty Sharehalders and a_ll of |

‘at Exh1b1t-A 2. Rehance 18 placed on ce't*

5 Ex}ﬁbit"‘ﬁ* 2 ) whlch : ce ': f. it

c:f:}mp .y_ ha.s thrae q ‘ .'ff Sharehelders and ?-;_'Lat they

 CA(CAA)No.1290f2017

_' under the Companies Act 20 1 3 or the c:ﬂrrespondmg prcmsmns

: of the Campames Act, 1956

9. It 1s also stated mthe Applicaﬁon'-:that there will not

be any irnp'ﬁbation's- which adversely affect the Competition in the

: Industry and hence the Apphcant Transfemr Campany need m::t -
comply ‘Wlth any of the pr(m,suns of the Cempetmon Act 2002
‘Therefore, m notice efmeetmgs tathe Competition Commission

of India is required.

e

_ 10 It i is stated in the apphcatwn that the apphcant transfemr -

 given thelr consent in wntmg, appmvmg the Sc:heme of
Amalgamation by wawmg theu' nght to convene the meetmg of

_ equity Sharehtlders Aﬁidawts af the sharehalders are- encltsed

ificate of Mr Rajesh

Jain, Chartered Accemntants dated 16*1‘* September 20 1 7 at

aﬁm given

consent affidavits .appr?twing the Scheme of Amalgma ion.

'11. In view of the consent affidavits of all the Equity

Shareholders, meeting of Eulty ‘Shareholders of the applicant

‘company, fcrl' the | pu ' _'Se_ of consiering and if t‘hfc:u-ght ﬁt,

:appmv:tng mthout or without medf%’icautn( ) ‘the Scheme 18

dispensed with. .

ho—
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; 12. The appiicant;_' has .-stated

;. and Rule 8 of the Cﬂmpamefs (C

under sub-section (5) of Section 230 sh

that there are no Secured or

‘Unsecured Creditors of the Aphcant Company. The applicant

‘has produced certifica

In this vww of the matter thls Tnbunal is of the view that there
tts no need to held meetmg of eﬂ‘her Securecl Credltars or
Unsecured Credltors cf the apphc;} nt c:ﬂmpany for the purpose of
.cons:ldermg and, 1f thought ﬁt apprcmng w1th or without

13. In comphance ef Sub sectmn (5} of Sectmn 230 c:f the Act

A) Rules, 2016, the Applicant

send a N twe of Meetmg 'under sub-

‘section (3) of Section 230 read w1th Rule 6 of the Rules in Form _'
No. CAA. 3 alcmg th a cepy ef the Scheme of Amalgamatmn 7
‘the Explanatory S tement and tha dlsclasures mentmned under
:Rulge 6 to (1 ) the Central Gavernment through the Regmnal -

-Dxrector Ne:::rth Westﬁm Re "'?;jj on, (2) the Reg:strar af Campam&s- .

..r

'cancemed (3} the IncermewTax Au‘_ii '--fan’les and ( ) the .fﬁcml

Liquidator stating that --I-‘:.epresentatian% if any, to be made by

l"

receipt of such ngtlce faﬁmg Whl(‘:h 1t shall be presumed that

they have no abje.c_tiﬂn to make -a:n' the proposed Scheme ‘The

aforesaid authorities, who desire to make any representation

ll send the same to this
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. ;them shall be made mthm a pen crf 3. days from the date af
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CA{CAA) No.129 of 2017

days from the date of

¢

L

Tribunal within a period of 30 (this

)

i

£

This Company Application is disposed of accordingly.

;

14,
Member (J)
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